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‘.ﬂmow UNBER., bmxw THELEGRAPH
Acr, 1885 )

m MINISTER OF OOWUN!GA
TIONS. (SHRI BRIJLAL VERMA):
I beg to lay on the Table a copy of
the Indian Telegraph (Second Amend-
mertt) Rules, 1970 (Hindi and .English
wvergions) .puh!i§hed in Natification No.
G.S.R. 287 in Gazette of India dated
the 3ist January, 1879 under sub-
section (B) of section 7 of the Indian
Telegraph Act, 1885, [Placed.in Lib-
rary. See No. LT-4223/79].

STATEMENT REGARDING _mm LOANS
_ISSUED BY CENTRAL GOVERNMENT IN
APRIL, 1879.

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
ZULFIQURULLAH): I beg to lay on
the Table a statefnent (Hindi and Eng-
lish versions) regarding market loans
issued by the Central -Government in
Apnil, 1879. [Placed in Library, See
Nq. LT-4224/791].

——

12406 hrs.
PUBLIC ACCOUN’IB COMMITTEE
HuNDRENTH -REPORT

SHRI P. V. NARASIMHA RAO
(Banamkonda): I beg to present the
Hundredth Report of the Public Ac-
counts Committee on Action Taken
by Government on the recommenda-
tions eontained in. their Third Report
on Jefence Services,

SHRI VASANT SATHE (Akola):
Congratulations to the PAC for their
century.

OOM”MI'PI‘EE ON PU'BLIC

Twmmmnnm

#HRY FYOTIRMOY BOSU ' (Dia-
-mmbom;@mwmme

Twenty-fitth ‘Report of tbe Committes
on Public Undertakings on Jute Cor-
pnnﬂm “of “Intia-<Shortcomings in
the functioning of Jute ‘Corporation ot
India.

1207 has,

ADVOCATE (AMENDMENT) RILL*

THE MINISTER OF LAW, JUSTICE
AND COMPANY AFFAIRS (SHRBI
SHANTI BHUSHAN): I beg to move
for leave fo introduce a Bill further
to amend the Advocates Act, 1981.

MR. SPEAKER: The question is:

“That leave be granted to intro-
duce a Bill further to amend the
Advocates Act, 1961.”

The motion was adopted,

SHRI . SHANTI BHUSHAN: I intro-
duce the Bill, -

12.08 hrs, ,
MATTERS UNDER RULE 377

(i) Arva CompssioN REPORT ON THE
MEDICAL TREATMENT OF SHRU JAva-
PRARASHE NARAYAN

MR. SPEAKER: Mr. Kamath,

SHRI HARI VISHNU KAMATH
(Hoshangabad): By your leave, Sir,
under Rule 377 I proceed to make the
following statement on & matter of
urgent public importsnce,

On March 15 1879, the Minister of
Health and Family Welfare, answering
a question of mine, stated .that .the
one-man Commission. ted last
year to inquire into the inadsquuy of
medica] - treatment - provided to Lok
Nayak Jayaprekash  Narayan, when
he wag detained under MISA at the
Post Graduate Medical Institate,
Chandigirh in 1975, during the Bmer-
gency had resigned .in February 1879,
without wbmitting a final repnrt. 'The

" published in ‘Gazette of Tidia,
 dated 3478,

: Maordkmry._--l’uu;, . Reetion . ;3,_ :
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. Commission, however, m:uitted last
yenrmintarknnpoﬂwhh:htheﬁw
ernment had not placed betwe the
House. . |

SHRI DINEN BHATTACHARYA:
...which I mentioned that day.

. SHRI HARI VISHNU KAMATH:
On 15-3-70 the Minister also stated
that the question of appointing a new
Commission or & new Chairman of
the Commission was under considera-
tion,

In the circumstances, therefore, it is
imperative in the national interest
that the Govcrnment should without
further delay either appoint a new
Commission to complete the task as-
signed to Dr. Nagappa Alva, or lay on
the Table of the House the interim
report of the Alva Commission toge-
ther with a Memorandum of action
taken by Government thereon. We
are all happy to know about the steady
progres in the éondition of Shri Jaya-
.prakash Narayan and hope that by

‘God's Grace, in his own words’ fyyy

£t A he will recover fully very
soon,

(ii) Eﬂoam sHORTAGE oF CoAL 1IN
Mapuya Pnamx
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